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ORDER 

We have gore thrugh this Review Application and heard 

Mr. M. . 	anerjee, id. Counsel for the applicant in this 

Application. Mr. S. Bhattacharyya, id. counsel for the 

applicant in the O.A. submits that the applicant in O.A. has 

never contcted him after di sposal of the 0. j. • In thati view 

of the matiter, he has no instrixUon to apar in this case 

any more,, 1 However, Mr. D. Purkayastha, Judicial Member a 

he was then, by his order dated 02.11.2000 rAssed in this R.A. 

has clarified this matter relating to the correction as 

the earlier order in the O.A.1461 of.1996 dated 09.02.1999 

was also pásd by him. In that view of the matter, the 

senteire ocuring on 8th line at page4 of the order from 

the top be read as "but there are costs of post Graduate 

Teacher in the Central Region" in place of "but there are 

posts of Graduate Teachers in the Central 13gion". 	Simi11.y, 

COfltd.....2. 



; 	 occuring Son 6th lim it paragraph_Q at page-il 

Has sta d by the learrd advate Mr.Banerjee' be deieted. 

The above corrections shall take effect from the date of 

initial crder passed in the O.A. Accordingly, R.A. is dispod 

of. 	No Order as to costs. 
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